185 Suspension of
(1) Review by the Government on the
working of the National Coal Development
Corporation Limited, Ranchi, for the year
1967-68. .

(2) Annual Report of the National Coal
Development Corporation Limited, Ranchi,
for the year 1967-68 along with the Audited
Accounts and the Comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT-758/69]

ESTIMATES COMMITTEE

STATEMENT RE: REPLIES TO RECOM-
MENDATIONS

SHRI P. VENKATASUBBAIAH
-(Nandyal): 1 beg to lay on the Table a State
ment showing final replies to recommendations
included in Chapter V of the Sixty-third
Report of the Estimates Committee which
were not furnished by Government in time
for inclusion in the Report.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIFTH REPORT

SHRI M. R. MASANI (Rajkot) : I beg
to present the Forty-fifth Report of the Public
Accounts Committee on action taken by
Government on the recommendations of the
Public Accounts Committee contained in their
Thirty-fourth Report on Wasteful Expenditure
on Government Publications.

PUBLIC UNDERTAKINGS COMMITTEE
THIRTY-FIRST REPORT

SHRI G. S. DHILLON (Taran Taran) :
I beg to present the Thirty-first Report of the
Committee on Public Undertakings on action
taken by the Government on the recommen-
dations contained in the Twenty-eighth Report
of the Committee on Public Undertakings
(Third Lok Sabha) on the Head Office of
Hindustan Steel Limited.

12:06 hrs.
MOTION: RE SUSPENSION OF RULE 338

IN RESPECT OF CONSTITUTION
(TWENTY-SECOND AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move the
following :

CHAITRA 25,

1891 (SAKA) Rule 338 186

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended”.

MR. SPEAKER : Motion moved :

“That Rule 338 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha in its application to the motion
for taking into consideration of the
Constitution (Twenty-second Amend-
ment) Bill, 1969, be suspended”.
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MR. SPEAKER: I thought he had spoken
on that.

Shri Vajpayee had proposed some amen-
dment.
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